4] Written Answers

Statement

(i) Statutory status for State Minorities
Commissions/Boards; and

funds for
Minorities

(ii) Provision of adequate
schemes launched by State
Commissions and Boards.

These are matters within the
of the State Governments.

purview

(iii) Inclusions of representatives of the
minority communities on the Public Ser-

vice Commissions and other recruiting
agencies,
The Central Government has already

issued imstructions to all recruiting agen-
cies of the Central Government and its
Public Undertakings to include represen-
tatives of the minorities in all selections
where the number of posts to be filled up
is ten or more.

As regards recruitment at the State
level, the matter is within the purview of
the State Governments.

(iv) Setting up of Special Courts.

As per informaiton furnished by State
Governments/Government of Delhi, the
number of Special Courts set up for trial
of cases relating to communal crimes is
indicated below :

Name of State/UT No. of

Special Courts

Andhra Pradesh 3
Bihar 13
Gujarat 5
Karnataka 6
Rajasthan 17
Delhi 3
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(v) Autonomy or minority educational
institutions.

In pursuance of the Constitutional safe-
guards enshrined in Articles 29 and 30
of the Constitution, Government have
issued policy norms and principles for
recognition of minority educational insti-
tutions which prohibit laying down such
conditions as would render the constitu-
tional rights of the minorities nugatory.
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